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(b) Lifebuoy soap is currently
classified under Item 15 (2) of the
Central Excise traiff read with Noti-
fication No. 170/79—Central Excise
dated 24-4-1979 attracting a levy
of basic excise duty at therate of 15
per cent ad valorem and special excise
«duty of 3/4 per cent ad wvalorem.
It is considered as soap other than
housechold or laundry whose
assessable value is notbelow Rs. 7,800
‘per metric tonne,

SHRI P. K. KODIYAN : Sir,
‘the Hon. Minister’s reply is that life-
buoy is not a household oralaundry
soap. Nor is it a toilet soap.
According to the Ministry of Industry
there are 2 categories of soap—house-
hold or laundry, and toilet. I do not
know under what category this parti-
-cular soap comes, viz Lifebuoy.
(Interruption) 1 know that the company,
viz Hindustan Lever which manu-
factures this soap, has claimed it to
be a carbolic soap ‘Carbolic’ soap
means that some medicinal substance
which is good for skin, should be
there. But I understand that it is
nothing but the old sunlight soap,
‘plus colour and a special odour. And
it has been classified as a soap other
than household or laundry, by which
the company is able to cheat the pub-
lic by parading this soap asa carbolic
saop. I want to ask the hon. Minister
(Interruptions) whether this soap has
been tested. If so, what are the che-
mical contents of this soap—is it a
-carbolic soap as the company claims ?

SHRI R. VENKATARAMAN :
The Excise Department, for levy of
excise duty has classified soaps under
g categories : one category is soaps
which are household and laundry,
for which a basic excise duty of 5%
and a special excise duty of 0.25%
is levied then the second categoy is
soaps where the value of the soap is
below Rs. 7800 per metric tonne.
Again, it is a cheap soap ; and there-
fore the same duty viz 5% and 0.25%
islevied. For all other soaps, including
Lifebuov Soap and everything clse,
the highest rate is levied, viz 15%
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and a special excise duty ofo.75%.
Ido not know whether Mr Kodiyan
wants it to be reduced ; I don’t know.
We are levying the highest rate on
Lifebuoy soap.

SHRI P. K. KODIYAN: I have
put this question, not without knowing
that the Government is collecting the
highest amount of excise duty. I
know that by paying this little higher
excise duty, the company has been
able to get additional capacity by
just showing another variety of soap
in their production schedule. That
istheidea, Hindustan Lever have bren
trying to get additional capacity of
soap production. Recently, for deer-
gents production, additional capacity
to the tune of 20,000 metric tonnes
has been obtained by them. I want to
ask the hon. Minister whether the
actual production capacity has been
exceeded very substantially by this
company, i. e. whether it has exc:eded
the licensed capacity of production.
For example, in the 1979 balance
sheet of the company, the installed
capacity was 78,000 metric tonnes;
and the licensed capacity, including
permitted liberalization, was 87,000
metric tonnes. Actual production was

1,62,000 metric tonnes. This figure
is much more than the licensed

capacity.

SHRI R. VENKATARAMAN:
The Finance Ministry does not deal
with the licensed capacity. It is a
matter within the exclusive jurisdic-
tion of my esteemed fiend, the
Minister of Industry.

Rise in the price of Vanaspati

+
*254. SHRI TRILOK CHAND:
SHRI DAULAT RAM
SARAN : Will the Minister
of CIVIL SUPPLIES be pleased
to state:

(a) whether Govemnnment are
aware of the sharp risein the price
of vanaspati in the local market during
the last one month;

(b) if so, the extentof rise in the
prices of vanaspati duing the last
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one year stating the reasons for the
continuos rise in its prices; and

(c) them easures taken by Gover-
ment to check therise in its pricesand
to bring it at a roasonable level ?

THE MINISTER OF CIVIL
SUPPLIES (SHRI VIDYA
CHARAN SHUKLA) : (a) to {c):
Statement is laid on the Table of the
Sabha.

Statement

. The prices of Vanaspati being

charged by the manufacturers had
risen towards the end of December,
1980. Discussions were immediately
initiated by the Government with
the Vanaspati manufacturers, asa
result of which the industry agreed
to observe a Voluntary price-restarint
till 28th February, 1981. Considering
the overall trend during the last one
year, the rise in the prices of Vanas-
pati was approximately 8 per cent,
and was attributed by the Vanspati
manufacturers to the increased cost
of inﬁuts including the indigenous
oilswhich they were required to use in
a larger proportion with effect from

the 1st January, 1981. The production
- of Vanaspati continued to be at a
satisfactory level and it was generally
available in the marketsin adequate
quantities. Reports received indicate
that the price-restraint had more or
less been observed by the Vanaspati
Industry.

Government is continuing its
dialogue with the Vanaspati manuf-
acturers regarding the availability
of Vanaspati in sufficient quan-
tities and at reasonable prices, and
would continue to take such appro-
priate steps as the situation demands
from time to time.

. st faaw wer : Way ot & o

e frr g Sei SRR T fE 8
sfowa #r afg fred o & awefa &
T A gk 1 afFer it svafg g § o
a0% ¥ oY fr 192 TG T 9T IW T

Oral Answers 30

STEY 9 S 16 €9 | TE 16 TYAT AIX
& 7 g 3¢ fr O foeslt 93 O st
& 1 &qar 20 49T JuTET AT TBAT Y
e IovitT 9 ggar § | Ay & oaer
T fF wr g s s e
frr g Al #% s 0% faady fF
SUWEIT a9 TF 7

oft frarercor gaa: aveafe & FaT
T 9 1% 7o B frdan ST ey
qEY owe g 1 A ofr g W A Y e
JATA T AIT E ITHY T B @ WY
A1 I FH F AgER AT Y A
fratfer #t o ¥ 192 *4F o) Hrag
et & for & FC | o T v & 3%
fioe & o 7w fag we @ Y wifw o
argT A A wra o1 Y Fraifca A o2
I W 4, 7z 95 Nfewrer ag der gw v
Frefa T AT Y A HATHT
W 4, IgH wA RN 70 whama
F faar § \ 9fF aweafa ael A o=
fergeam= & oY Aw a7 § W F WEA
e wrawr, IEAr [ savar gy wE &
JaR Frrd FEY &Y g o Y 8y
gamr sf o AAT-wAT at § a8 78
¢ forad o ¥ aeafa A SeRA-Fma
g S ged 7 4 fRT ¥ #F 9a Y
Afewr 12 arive X gAY § Harea o
IH A W T4 a1 L A & o fwdt
FTAF T M A EE R M aA A A
&Y BT {5 sfae e § «@y ag =@
IR A X, Ay wfew T ¥ | @h
fau gw AW Sy q@@ AT FT %A §
AT O i &1 ST FT F I FY
wE

st faw g A srasgfe
12 atdier Y Hifew gavadt § | agy =
sy faar or gu¥ qg @1 fr fegmax
& W ¥ st waefy e g€ I Ty
8 wfaerer wraw war &) fear 1 fee ol



8! Oral Answers

v 5 28 weah aw A€ a4 F
s fre arfew 3R ) & & o=
argen g 5 28 vl aw e sfeat
T wT S ww! fear #hma agw &
anr?

ot faart woor s+ W ERR
¥ @, § 9w & e amgas
g § | & ¥ g7 a1 fF s=R &) fauig
ferar a1 A FT 192 WG WG WG
Fosfto Fferar ag 28 e o% w1
q1) 28 FEN F A fer y e g it
g FET ¢ 998 fau g oA
v & fF svitym 7 S o o= fe fe &
ifew 7 &) 9w 1 &Y ag sifen i arl
21 IO & AN LW AT FT O H3
fF o aew §90&

sit ftaw v wIw A ag ST
argen f fr 3w it & ol ¥
AT 97 W9 &7 0 fawen 9 a8
a1 A ST 5t W9 90 AT 95 wfawa
wrfaa oA 39 4 99 quT AW [T
oY quT %" 99 70 Sfawa srarfoa
RAGETA A g ? e
wfarwa smae s &9 fear s feaw
sfawe wizg a9Y ! Fur geans Sfte
ATRAFL’ EF AT RIIE |
... (vazaw) | .

gaaag & & wod fagawr & sl
o e e w9 @Y 2, SEA 4 v
20 3 ' fe @gr fau & 1 ag & gmaE
frdzor § &, <&y 43 ggr feur ?

=it fazty aTamaa - 5w 95 wiowa
s fod ¥ g9 3 4 a9 aavafa A fwa
AT W 171172 wov sfq fea oY
Sa gAA waTfaw a9 #Y Arar 25 viane
BZTHT 95 % 70 N FT &Y av SgI
205 ¥ 210TF F Fwa qQTE I T
TR *f (97 T § IR I FA

MARCH 6, 1981

Oral Answers 32 -

¥ a1 192 R Hiw faifen g€ 1 dar
& qger &g fF 28 Sl aw wEET
ar fe o o ot w9 ST "TT ar
fir ferelt Y qam 7Y 6 aore o wad A
F 9 @ig €= &7 sy ar @) ey
ag AR ag &Y T8 oY | §fe T F g
qaT wiEAwE A8 ¢ o W W) e
woY 0¥ rufoe g fhe & 42 w1 e
I WIS FCAT AER § |

SHRI H. K. L. BHAGAT: This
vanaspati is an essential item. What-
ever be the rationale of the present
increase, how is it that the Govern-
ment is not considering statutory
control over fixation of prices? Is it
under consideration; if not, why not?

SHR VIDYA CHARAN SHU-
KLA: It is a fact that vanaspati is one
of the essential items and we are quite
concerned about the price rise in
this particular commodity; and we
shall certainly consider all aspects
including statutory control when
the situation demands such conside-
ration.

SHRI JYOTIRMOY BOSU: Is
the Minister aware of the fact that
this vanaspati industry was encoura-
ged and started when they had to
use a lot of oil which was not cooked
as it is like sesame oil and things like
that ?Is he also aware that according to
the research as done by the All India
Institute of Medical Sciences, Calcutta
it that today vanaspati is being supp-
lied with imported and indigenous
oil which can be used asitis? Is he
also aware of the fact that Hindustan
Lever was caught within its compound
with a tanker full of adulterated oil
in Ghaziabad ? I would like to ask
whether he will publish a white paper
giving ingredients in detail and cos- °
ting of the vanaspati before Re brings
a further ..........

MR. SPEAKER : Your answer
only the relevant part.
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SHRI VIDYA CHARAN SH-
UKLA: It is a fact according to
the opinion of a large section of medi-
cal people that vanaspati is injuri-
ous to health, but it is not an health
hazard as such and it is taken as
highly srturated fat like animal fat
like gehee. According to medial
oplruon, vanaspati is not more in-
jurious than ghee; it is as injurious as
ghee i,

SHRI JYOTIRMOY BOSU:
Potency. (Interruptions) Not unparlia-
mentary.

SHRI VIDYA CHARAN SHU-

KLA: This is what we know genera- -

lly. I am not specifically answering
this question because this would
mainly relate to the Ministry of Heal-
th: they are actually incharge of it.

Regarding the second question of .

seizure, we will have to get informa-
tion from the U. P. Government,

MR.SPEAKER: Mr Vajpayee
Last supplementary.

SHRI JYOTIRMOY BOSU:
He did not say why vanaspati is
being ......... .

(Interruplions

MR. SPEAKER: I have to go
according to the time available to
me.

(Interruptions)

MR. SPEAKER: I know . I
cannot devote more than 10 minutes
to a question.

SHRI JYOTIRMOY BOSU: He
did not reply to onevital thing......
(Interruptions)
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MR. SPEAKER: Shri Kishore
Chandra—not present; Prof. P. J.
Kurien—not present. Then . No.
256—Shri  Bapusaheb Parulel
not present. Shri Navin Ravani—
not present,
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LINKING OF PRODUCTION
WITH EXPORTS

¥256. SHRI JAGIDISH TYTLER

 SHRI NAWAL KISHORE
SHARMA : Will the Minister of
Commerce be pleased to state:

(a) whether Government are con-
sidering any institutionalised set-

up with a view to linking production
with exports;

(b) if so, the details thereof; and

(c) whether any steps have
been intiated by Government to
duction for exports to

identified markets!

THE. MINISTER OF STATE

COMMERCE KHL(IK
SHEED ALAM%) (a) to (c):

A statement islaid onthe Table of
the House,
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Statement
The State Trading Corporation of

India plans to create export supply ca-
paclty on its own trading thmugh parti-
cipation in joint ventures by providing
assistance in technology transfer, mar-
keting and financial participation, if
necessary. The Corporation has iden-
tified processed foods, marine produ-
cts, and leather products as items for
promoting export capacity-creation
units. The Corporation desires to
promote such units not only through
capital participation but also through
expansion of infrastructural facilities
on its own and technical and marke-
ting callaboration with foreign com-
panies. The foreign collaboration will
be arranged only where the import of
technology and kniow-how is necessary
for production for export and where
buy-back arrangements are possible,
The decisions regarding capital struc-
ture of such joint ventures or project
will be taken on a case to case basis.
The State Trading Corporation has
since initiated discussions with foreign
parties in Germany, USA France and
New Zcaland for collaborations in

such projects.

SHRI JAGDISH TYTLER:
The statement which has been laid on
on the Table of the House does not
answer my three questoins. It partly
answers my (a) and (b) questions but
it does not touch (c) at all. Part (c)
of the qestion is. what additional
measures are being contemplated by
the Government to develop export,
to identify market without causing
domestic shortages!

SHRI KHURSHEED ALAM
KHAN: The main idea is to increase
our production base and éxport base;
and for this purpose, STCis trymg
and is in a d alogue with various other
companies and undertakings to in-
crease the production, particularly in
respect of such items in wh.lch the buy
back cohditions are 1aid down ‘%o
that, whatever they produce, most
of their pmducuon s exported so
that we carn more and more forcign





